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IN THE COURT OF ADDITIONAL DISTRICT & SESSIONS JUDGE 
FAST TRACK COURT :: BISWANATH CHARIALI. 

 
Misc.(Bail) Case No. 53 of 2022. 

 
1. Sri Ajay Pegu 
2. Sri Dulal Doley 
3. Sri Dipen Pegu 
4. Sri Gautam Patiri 

 
  -vs- 

State of Assam. 
 

Advocate for the Petitioner:- Mr. P.P.Borah. 
Advocate for the respondent:- Addl. P.P. 
 
Present. Smti. T. Hussain 
Addl. Sessions Judge, Biswanath Chariali. 
 
      ORDER 

 02.03.2022.        
  This Bail Petition filed for the accused persons namely Sri Ajay Pegu, 

Dulal Doley, Dipen Pegu and Gautam Pariti, u/s- 439 Cr.P.C, in connection with 

Gohpur P.S Case No. 26/22, u/s- 420 of IPC r/w Section 11(a)(b)(c)(d) of 

Prevention of Cruelty to Animal Act, 1960 r/w section 13 of the Assam Cattle 

Preservation Amendment Act,2021 is taken up for further hearing as the called 

for case diary is received. 

 Heard the learned counsel appearing for the accused as well as learned 

Addl. P.P. and carefully perused the materials available in the case diary. 

 The Facts leading to filing of the instant bail petition u/s- 439 of Cr.P.C, in 

brief are that on 13-02-2022 at about 10 AM following a tip-off, vide Gohpur GDE 

No. 326 and 327 dated 13-02-2022, a police team of Gohpur Police Station  led 

by ASI Sanjay Saikia, conducted search on two small vehicles one bearing 

registration No. AS-07AC-8946 and another without any number plate and found 

carrying 14 Bullocks there and therefore brought the vehicles to the Police 

Station. The driver and occupants of the vehicles failed to produce permit for 

carrying the cattle and certificate issued from the veterinary department. In that 

respect ASI UBC 206 Khanjan Moran of Gohpur Police Station, lodged the ejahar 

on that day itself, giving rise to Gohpur P.S Case No. 26 of 2022, u/s- 420 of IPC 



Page 2 of 2 
 

r/w Section 11(a)(b)(c)(d) of Prevention of Cruelty to Animal Act, 1960 r/w 

section 13 of the Assam Cattle Preservation Amendment Act,2021. 

Thereafter, the accused persons namely Sri Ajay Pegu, Dulal Doley, Dipen 

Pegu and Gautam Pariti were arrested and forwarded to the court and thus since 

14-02-2022 they have been in judicial custody in connection with this case. 

 It is submitted on behalf of the accused persons that accused Ajay Pegu 

and Dulal Doley are the Handymen of the vehicles and the accused Dipen Pegu 

and Gautam Patigiri are the drivers of the vehicles and that they are totally 

innocent. 

 Now, on perusal of the case diary, it is found that the accused persons 

were apprehended while carrying 14 Nos. of Bullocks in 2 small vehicles bearing 

registration No. TATA ACE No. AS07BC-1931 and TATA Megha XL No. AS07AC-

8946, 07 Nos. of cattle in each vehicle without any veterinary certificate or cattle 

carrying permit. It is also found from the case diary that the accused Dipen Pegu 

had purchased the cattle from Gohpur weekly market.  

It is seen that the I.O has already recorded the statements of all the 

material witnesses and that already completed a substantial portion of the 

investigation. In the case diary nothing is there to indicate that there is any 

likelyhood of tempering of evidence if the accused are allowed to go on bail.  

Therefore, considering the materials so far collected by the I.O, I find it a 

fit case to allow the bail prayer made for the accused persons. Accordingly the 

accused persons namely Ajay Pegu, Dulal Doley, Dipen Pegu and Gautam Pariti  

are allowed to go on bail of Rs. 10,000/- each with a suitable surety of like 

amount to the satisfaction of the learned Elaka Magistrate. 

     Send back the C/D.  

 


